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and it should be made more beautiful, Gov-
ernment accepts this view point. Shri Yuvrajji
has raised the question of power. | want to
tell him, rather assure him that all the ques-
tions relating to policy matters have been
heard by the Ministers incharge of various
Ministries present here. If Finance Minister
starts answering all your questions, it will
take the shape of another general discus-
siononbudget. Therefore, |wouldtry topass
on your suggestions to the concerned Minis-
tries. As regards constraint of resources, |
would like to assure the hon. Member that as
far as possible we will try to mobilise re-
sources.

SHRI HARISH RAWAT ( Almora): Wil
he get his mail or not?

PROF. MADHU DANDAVATE: It will be
confirmed when you receive it.

[English)

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to authorise payment and
appropriation of certain sums from and
out of the Consohdated Fund of India for
the services of the financial year 199091,
be taken into consideration.”

The Motion was adopled.

MR. DEPUTY SPEAKER: The house
will now take up clause-by-clause cornsid-
eration of the Bill. The question is:

“ That Clauses 2 to 4, and the Sched-
ules stand part of the Bill."

The Motion was adopted.

Clauses 2 to 4, and the Schedule were
added to the Bill.

MR. DEPUTY SPEAKER: The ques-
tion is:

MAY 16, 1990

Finance Bill, 1980 704

“That Clause |, Enacting Formula and
the long Title stand part of the Bill.”

The Motion was adopted.

Clause |, Enacting Formula and the long
Title were added to the Bill.

PROF. MADHU DANDAVATE: | bet to
move:

“that the Bill be passed.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill be based.”

The Motion was adopted
18.27 hrs.

FINANCE BILL", 1990
[English)

MR. DEPUTY SPEAKER: The House
will now take up the Finance Bill. We are
going to sit till 8 o'’clock and, if necessary,
beyond that also, if the Members want. But
that we have to decide. Eight hours are
there. There can be a comprehensive dis-
cussion on this.

Now the finance Minister.

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Sir, | beg to move:

“That the Bill to give effect to the finan-
cial proposals of the Central Govern-
ment for the financial year 1990-91 be
taken into consideration.”

Sir, | have already explained the main
features of the proposals contained in the
Finance Bill in my Budget speech. The de-

“*Moved with the recommendation of the President.
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tails of the specific provisions in the Bill have
been explained in the Explanatory Memo-
randum circulated to hon. Members. | do not,
therefore, consider it necessary to cover the
entire ground again.

The finance Bill has been before the
hon. Members for nearly eight weeks. Dur-
ing the debate on the Budget, various sug-
gestions have been put forward by hon.
Members with regard to the proposals con-
tained in the Bill. | have also received a large
number of representations from members of
the public, trade unions, kisan organisa-
tions, consumer bodies, chambers of com-
merce and other trade and professional
associations on the proposals contained in
the Bill. | take this opportunity of axpressing
my gratitude to hon. Members and to all
other who have studied the proposals care-
fully and have made constructive sugges-
tions. On a careful consideration of these
suggestions, | have decided to modify some
of my original proposals. With the indul-
gence of the House, | will now briefly explain
the principal changes that are proposed to
be made inthe provisions of the Finance Bill.

| shallfirst deal with proposals in regard
to direct taxes. In recognition of their special
role in our economy, cooperative societies
have asomewhatfavourable tax regime with
substantial exemptions and deductions as
laid down in Saction 80P of the Income-Tax
Act. They are also allowed a standard de-
duction of Rs. 40,000 in the case of con-
sumer co-operative societies, and Rs. 20,000
in the case of other societies. Besides, they
are subjected to a graduated scale of tax
with a minimum of 15% and a maximum of
40%. In order to provide further encourage-
ment to the cooperative movement, | pro-
pose to further reduce the rate of tax by five
percentage points at all levels.

Tea industry is subjected to taxation by
both the Centre and States. In addition to
Corporation tax, sixty per cent of the income
of assesses in the the business of growing
and manufacturing tea is subjected to tax by
respective State Governments by imposi-
tion of tax on agricultural in comes. As pro-
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ducer of agricultural commodity, its fortunes
fluctuate from year 1o year, To enable this
labour intensive industry to raise and con-
sarve resources mainly for the upgradation
of plantations, | propose to provide for a
deduction for this purpose that is a slightly
modified form of what was earlier available
under Section 33AB of the Income-tax Act.
This is proposed to be done by moving
necessary amendment in this befall to the
Finance Bill.

Honourable Members will recall that |
had proposed a substantial change in the
taxation of inter-corporate dividends. Under
the new scheme, deductions for inter-corpo-
rate dividend are linked to distribution of
dividend by the company receiving the divi-
dend.-1 had, however, indicated that the new
scheme would not apply to scheduled banks
and public financialinstitutions. Onthe same
principle, it is now proposed to treat State
financial corporations and State industrial
investment corporations on par with public
financial institutions for this purpose. As
companies registered under section 25 of
the Companies Act, 1956 are forbidden by
law from declaring dividends, they would
also continue to be governed by the existing
provisions of Section 80M.

| propose to further liberalise the deduc-
tioninregard to expenses incurred on handi-
capped childran which is unduly restrictive in
scope. |, therefore, propose to increase the
qualifying income limit of the parent or guard-
ianfrom Rs. 60,000/- to Rs. 1,00,000/-. l also
propose to allow the deduction of Rs. £,000/
- inrespective of the handicapped ¢! 1's or
dependent's income. Besides, my proposed
amendment would enable doctors etc. work-
ing in all hospitals and dispensaries ap-
proved under the Central Services (Medical
Attendance) Rules to certify the required
medical condition. This includes, apart from
Government municipal hospitals and dis-
pensaries, a large number of private hospi-
tals also.

There has been some uncerainty in
regard to the number of days than a person
employed as a member of the crew of an
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Indian ship can spend in Inda during a par-
ticular previous year, without his being con-
sidered as resident in India for that year,
under section 6 of the Income—tax Act,
1961. This is one of the several reasons for
the acute shortage of qualified personnel to
man our ships. |, therefore, propose to put
the matter beyond doubt by providing that
members of the crew of Indian ships would
also be covered by Explanation (a) to section
6(1)(c) of the Act. They would thus be resi-
dent in India in any previous year only if they
are in india for one hundred and eighty two
days or mare in that year. As in the case of
the newly proposed deduction for tea indus-
try, this new proposal in also sought to be
implemented by an amendment to the Fi-
nance Bill.

The Income Tax Act contains certain
prov'isions for exempting donations for pur-
poses of activilies connected with rural
development and environmental protection.
In my Budget proposals, | had extended
these benefits to cover atforestation. | have
also received some further suggestions for
facilitating participation of voluntary agen-
cies in rural development programmes. This
is an an area of our priority, and | get the
suggestions examined In the light of past
expearience.

| do not propose to take up the time of
the House by dealing with afew other amend-
ments to direct taxes which are merely by
way of drafting changes or of a procedural or
consequential nature.

| now turn to some modifications relat-
ing to indirect taxes.

Honourable Members may be aware
that excise duty concession was allowed on
high speed diesel oil consumed by large
fishing vessels. This was considered anoma-
lous as it did not benefit the smaller fisher-
men and the concession was therefore with-
drawn in December, 1988. In order to help
the smaller fishermen it has been decided to
reimburse fully through cooperatives the
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excise duty payable onthe high speeddiesel
oil used by small mechanised fishing ves-
sels. This measure will provide duty free high
speed diesel oil 1o small fishermen. The
details of the scheme will be notified sepa-

rately.

At present Aluminium containers attract
excise duty at the rate of 30 per cent. As a
measure of relief to the agricultural sector, |
propose to fully exempt aluminium contain-
ers used for the packing of liquid pesticides.

| had announced in the Budget an in-
crease in the import duty on waste paper
from 20 per cent to 25 per cent. Keeping in
view the representations received from the
small paper mills, | propose to restore the
earlier rate of 20 per cent.

At present only those small paper mills
using unconventional raw materials and
whose annual clearances do not exceed
24,000 tonnes are eligible for reduced rates
of excise duty. In view of the enhanced limits
of the minimum economic capacity of such
mills, | propose to raise the ceiling limitforthe
purpose of availment of concessional excise
duty from the present limit of 24,000 tonnes
to 33, 000 tonnes.

In the Budget | had announced certain
increases in the rate of basic excise duty on
paste grade PVC mainly as an anti-evasion
measure. The excise duty rates on PVC
coated textiles were also revised upwards.
There have been certain representations
from the leather cloth industry. In order to
mitigate their difficulties, | propose to rem-
edy the situation by increasing the ceiling
limit for the availament of MODVAT in re-
spact of the duty paid PVC resin used inthe
manufacture of leather cloth from Rs. 3.50t0
Rs. 5.25 per sq. metre of the coated textiles
and also by revising downwards the rates of
excise duty on such coated textiles.

| had proposed in the Budget the impo-
sition of basic excise duty of Rs. 4.40 perkg.
on PTA and Rs. 3.60 per kg. on DMT. It has
been represented that there should be no
ditferentiation in the rates of excise duty on
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these inputs which are used in the manufac-
ture of polyester staple fibre and yamn. |,
accordingly, propose to impose a uniform
rate of 15 per cent on both DMT and PTA.

In line with the reduction of excise duty
on polyester staple fibre announced in the
Budget, | propose to reduce the excise duty
on polyester waste arising in the manutfac-
ture of such fibre to Rs. 5/- per Kg.

In the Budget, | had announced reduc-
tion of excise dory on certain specifications
of nylon filament yarn used for the manutfac-
ture of fish nets. | propose to extend the
concession to nylon filament yarn of some
more specifications, which are also used for
the same purpose.

As an anti-evasion measure, | propose
to reduce the excise duty on syntheticwoven
sacks from 8 per cent to 5 per cent and to
increase the excise duty at the tape stage
from Rs. 3.70 to Rs. 3.85 per kg. The pro-
posal is broadly revenue neutral.

The metal container industry has repre-
sented that they are adversely affected by
the increase in costs of inputs as well as
competition from other packaging contain-
ers. To give relief to this industry, | propose
1o reduce the excise duty on metal contain-
ers made of iron or steel from 20 per cent to
15 per cent.

In the Budget, | had proposed an in-
crease of excise duty on fruit juices from 5
per cent to 10 per cent. However, | am
informed that, due to certain classification
problems, the rate of duty has gone upto 15
per cent on certain fruit juice based bever-
ages. | proposeto rectify the anomaly so that
the duty on fruit juice based beverages
remains at 10 per cent only.

In order to promote investment and
strengthen the capital goods sector, | had
proposed in the Budget reduction of excise
duty on such machinery on a selective basis
by five percentage points. | propose to ex-
tend this concession to certain other items of

textiles processing machinery by reducing
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the excise duty thereon from 15 per cent to
10 per cent.

As a measure of relief to the mini ce-
ment industry, Ipropose to reduce the excise
duty on cement made by the mini cement
plants Rs. 115/- to Rs. 90/- per tonne.

In this year's budget, blank audio cas-
settes and recorded audio cassettes manu-
factured directly from recorded audio tapes
have been subjected to excise levy. Manu-
facturers have represented that the levy has
led to certain problems. Taking into account
the difficulties expressed, | propose to fully
exempt such blank and recorded audio
cassettes. However, | propose to revise the
excise duty on the magnetic tape used inthe
manufacture of such cassettes from Rs.
2.10to Rs. 3.00 per sq. metre.

| propose to extend the concessional
rate to excise duty availabls to enamelled
winding wires to PVC insulated winding wires
used in submersible motors which find ex-
tensive use in the agricultural sector.

Lime is manufactured mostly in the
decentralised sector. Accordingly, as a
measure of relief, | propose to fully exempt
specified varieties of lime from excise duty.

Honourable Members would recall that
to encourage aseptic packaging of intrave-
nous fluid, | had reduced the import duty on
form fill seal machines to 40 per cent. As a
measure of further relief, | propose to reduce
the import duty on specified grade of law
density polyethylene resin for such aseptic
packaging made with the help of formfill seal
machines to the level of 40 per cent.

Asthe Honourable Members are aware,
| had proposed in the Budget to levy the
Inland Air Travel Tax at 10 per centonthe full
air fare instead of the basic fare as currently
in force. In order to narrow down the gap
between the U. S. dollar fare and the indian
rupee fare for air travel, | am proposing an
amendment to the Finance Bill to increase
the rate of air travel tax from 10 per centto 15
per cent of the total fare.
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| am also proposing an amendment to
the Finance Bill relating to the import duty on
parts of zip fasteners which is of a corrective
nature.

The exemption notifications relating to
the above changes in the indirect taxes will
be laid on the Table of the House in due
course.

The net revenue loss involved in the
vanous changes that | have proposed is
expected to be relatively small and will be
made good by better tax collection.

Finally, lat me turn to the announce-
ment made about debt relief for farmers,
antisans and weavers in my Budget Speech
of 19th March, 1990. A detailed operational
scheme for providing debt relief has now
been worked out. | am glad to inform the
House about the following main features of
the Scheme:

0 Debt relief will be admissible to
farmers who had taken loans for
agriculture and all allied activi-
ties, like Animal Husbandry, fish-
ing, forestry, etc , landiess agri-
cultural labour as also artisans
and weavers who hadtakenloans
fortheir vocational requirements.

(ii) Relief will cover all overdues on
short term and term loans ad-
vanced by public sector banks,
regional rural banks, coopera-
tives including and development
banks, as on 2.10.1989.

(iii) Relief will be available to the
borrowers whose principal
amount from one or more banks,
regional rural banks or coopera-
tives does notexceed Rs. 10,000/
- Once the eligibility of the bor-
rowers for debt relief is estab-
lishedon this criterion, the waiver
of the principal and interest
amounts will be allowed upto a
limit of Rs. 10,000/-.
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(iv)  Subjecttothe conditions already
indicated, the benefit of debt re-
lief will be available to the follow-
ing categories of borrowers:-

(a) Non-willful defaulter
farmer by the "Annawari
System” applied on the
village basis. The farmer
who has defaulted in
payment of his loan for
two or more bad crop
years on the basis of the
Annawari System, will be
treated as a non-willful
defaulter, eligible for debt
relief.

(b) Defaulter farmer, artisan
and weaver with ‘chronic
over dues’, i.e. overdues
which remained unpaid for
more than three years at
the cut off date, i.e.
2.10.1989.

(c) the surviving family of a
deceased borrower on
whom the loan liability has
devolved.

(d)  Thefarmer who had filled
insolvency petitions or
who has already been
declared insolvent.

Iwould alsorepeat my earlier announce-
ment through Budget Speech and my state-
ment of 4th May, 1990 in this House, about
the compensation for the loss caused to the
banks, regional rural banks and coopera-
ticns on account of the debt relief scheme.
The Central Government will fully compen-
sate the public sector banks and regional
rural banks which are in the Central sector.
Though the cooperatives are constitution-
ally in the State sector and are set up and
managed under the State Laws and by the
State authorities, the Central Government
will bear 50 per cent of the burden of debt
relief on cooperatives including land devel-
opment banks and the State Government
will be expected to bear the rest of the
burden.
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Public sector banks, regional rural
banks, NABARD and RBI have been ad-
vised to ensure that the lending branches
undertaken the gperation of providing debt
relief according to the scheme in a time
abound manner. We are also advising the
State Governments to draw up similar
schemes or modify their existing schemes
on these lines for the cooperatives.

Our effort has beento make the scheme
simple, objective, non-discretionary, and
expeditious so that the deserving farmers,
artisans and weavers, spread all over the
country, get the due and intended benefit,

properly and promptly.

I request the hon. Members to lend their
supportto Finance Bill with the modifications
| have proposed.

SHRIK.S. RAO (Machilipatnam): Keep-
ing in view the coming crop season, will you
fix any time unit for implementing this debt
relief?

PROF. MADHU DANDAVATE: Imme-
diately. When the Budget session is over,
the implementation starts. Our suggestionto
NABARD and every cne else has already
reached so that there will be no difficulty for
the rural farmers at all. (Interruptions)

MR.DEPUTY-SPEAKER: Weare going
1o discuss the same for six or seven hours.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to give effect to the finan-
cial proposals of the Central Govemn-
ment for the financial year 1990-91, be
taken into consideration.”

SHRI Y.S. MAHAJAN (Jalgaon): Be-
fore | make some remarks on the Finance
Bill, | would like to thank the hon. Finance
Minister for the concessions, liberalisations
he has announced in various schemes which
he had announced earlier, and the elabora-
tion of the loan waiver scheme which is a
much better version than the one he had
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originally propounded. Formerly, he had used
the word ‘wilful defaulters’. That means giv-
ing powers to the bankaers to say who is a
wilful defaulter. Now he has proposed an
objective test which is much better test as it
will remove the element of subjectivity inthe
whole scheme.

PROF. MADHU DANDAVATE: | derive
benefit from your wisdom.

SHRI Y.S. MAHAJAN: Coming to the
Finance Bill, | would like to begin where the
hon. Minister left yesterday while dealing
with the rise in prices of certain essential
commodities. Al that time, he dealt with the
problem on a short term basis—the man-
agement of supply and demand during the
short period to see that the prices do not rise
steeply.

| would like to deal with the long term
durable problems which are almost intrac-
table and which have a tendency to push
prices up, a tendency which has been there
in our economy for so many years. | may
remind the House present Government has
said that the first task of the Government is
to contain the rise in, prices, and that the
management of inflation is one of the priority
areas of its programme. Inflation has been
one of the key problems of the worid during
the post world war period. There are certain
durable factors. The first is fiscal imbalance
which has been created as a result of the
deficit of Rs. 7206 crores. | do not know how
he can contain the inflation with this deficit in
the Budget. This will give rise to a larger
amount of deficit financing which amounts to
the increase in the short and long term
indebtedness of the Government to the
Central Bank. And this deficit spending has
been going on in our country for a long time
and the Finance Minister has not been able
to break away from that tradition. But this is
not the only point. The deficit financing will
De more than what we imagine from the
deficit budget. The deficitinthebudget s Rs.
7206 crores. In fact the real deficit is much
higher. Many critics have said, even the
previous Finance Minister has said that the
deficit has been under estimated because
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onetime payments which should have been
debited to the present year have been deb-
ited to the last year, for instance, payment of
Rs. 260 crores to the Food Corporation of
India, Rs. 588 crores for write-off of loans of
public corporations, Rs. 100 crores for ad-
justment of Defence payments. if these
payments have been properly put this year
the deficit would have been larger.

This deficit along with hike in prices of
petroleum and petroleum products coupled
with increasing in railway freights, telecom-
munications, postal charges, rise in specific
rates on excise charges have already trig-
gered a rise in prices.

The National Front manifesto has said
that the price stability is crucial for removal ot
poverty and steady growth of the economy.
The stable price level 1s not within sight. In
fact, we are groaning under a spiralling price
level. So, these promises have not been
fulfilled by the National Front Government.

Now, apart from deficit-financing, there
is another long term durable factor which has
been pushing prices in our country for the
last so many years, namely, the existence of
black money.

The volume of black money cannot be
estimated. But, the experts agree that the
amount 1s vast and it exercises a tremen-
dous pressure on the price level. The exis-
tence of black money creates many serious
social problems such as great and galling
inequalities ostentatious living by the nou-
veau riche and the oppression and the eco-
nomic exploitation of the poor by the rich.

We agree with the Finance Minister
when he says that the black money is a
social sin and economic evil. We agree with
the sentiments expressed by him. But, he
has not explained 1o us to steps which he
proposes to take for bringing down the gen-
eration of black money. He says preventing
generation of black money is more important
than unearthing the black money which is
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preventing generation of black money. As
far as unearthing of black money is con-
cerned, he has asked for certain sugges-
tions.

| suggest that in preparing schemes for
utilizing black money, the highest priority
should be given to slum clearance. Millions
of our people are living in conditions of dirt,
squalor and disease, conditions which are
indescribable, which are a blot on our civili-
sation. How can we call this country demo-
cratic when millions of people are living in
these conditions, and a few live in palatial
houses. So, the first priority should be given
1o slum clearance in my view. The second
priority should be given to the setting up of
agro based small scale industries. It is only
by large scale rural industrialisation that we
can create conditions for employment of
millions of young men and women in our
country who join the labour market every
year. This is the only way available and in no
other way we can create large scale employ-
ment.

And thirdly, high priority should be given
to building houses for lower income and
middleincome groups. The Finance Minister
has said that we need not enquire into the
sources from where the money has come. If
this done, the problem would be reduced to
a considerable extent. | may say interested
people specially businessmen have sug-
gested a large number of ways in which
black money could be used. But, | think the
suggestions are made to improve or help
their business activities.

The three suggestions which | have
made should be given the highest priority.

The Finance Minister has promised half-
yearly review of the budgetary outcome.
This is a good innovation.

PROF. MADHU DANDAVATE: | have
modified it. it will be quarterly now.

SHRI'Y.S. MAHAJAN: It is a good inno-
vation, but | hope this will not be an occasion
for anather about of taxation.
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PROF. MADHU DANDAVATE: That is
not for increasing deficit.

SHRI Y.S. MAHAJAN: Thank you.

The large scale imbalance is the root
cause not only of inflation, but also the diffi-
cult balance of payments position. The main
cause of this imbalance has been our de-
pendence on imports of petrol and petro-
leum products and it has caused a large
outflow of foreign exchange and higher for-
eign borrowing. It is to restrict the consump-
tion and the import of petrol and petroleum
products that he has proposed to increase
the prices of motor spirit, high speed diesel
oil and aviation turbine fuel. This policy is not
likely to be successful unless as a result, it
dampens the demand for petroleum. Our
experience for the last so many years has
shown that in spite of increase in the prices
of petrol and petroleum products, the de-
mand for petroleum products increases by 8
per cent every year. So, | suggest that in-
stead of resorting to measures for increasing
prices, the Finance Minister should concen-
trate on drilling more wells. A large number
of sources ot petroleum have been discov-
ered recently. If you can consider all this and
increase the domestic production, then it will
be possible to reduce our dependence on
foreign sources.

In spite of our good performance in the
field of exports during the last three or four
years, the pressure on the balance of pay-
ments is likely to continue during the Eighth
Five Year Plan. This is an accepted opinion.
The achievement of balance in the near
future is critically dependent on the rapid and
sustained growth of exports. Such policies
should have the highest priority and our
trade policy should therefore be so oriented
as to discourage import intensive industriali-
sation and foster economically efficientimport
substitution. In pursuance of this policy we
should not neglect fluctuations in the rate of
exchange. A large part of the increase ex-
ports is due to considerable depreciation of
the rupee in the international money market.
During the last ten years the value of rupee
Vis-a-vis the dollar has fallen so much that
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one dollar which used 1o cost Rs. 7.80 in
1980 now costs Rs. 16.80. Now, the rupee
shows similar depreciation In tetms of other
major currencies such as Pound Sterling,
Yen and Deutsoh Mark. Though we express
that the external value of the rupee has
increased in terms of the basket of curren-
cies, its change in terms of dollar is of great
importance because America is our major
trading partner. During the last two years
alone the rupee had depreciated by nearly
33 per cent in terms of the dollar. Hence it
appears that the narrowing of the trade defi-
cit is largely due to depreciation of the rupee
rather than to any significant gain in competi-
tive advantage. In considering this matter we
should also examine the exchange rate of
the rupee in terms of the Russian Rouble.
The Russians are hard bargainers in eco-
nomic matters. Therefore, we should see
that we do not lose in the terms of trade while
fixing the rate of exchange with the Rouble.

19.00 hrs.

Sir, Small Scale Industrial units are of
great importance in the structure of our in-
dustrial development. There are lakhs of
them; they produce 50 per cent of our indus-
trial Production and they provide employ-
ment because they require less capital per
head. Therefore, our policy should be to
encourage these units, as they widen the
entrepreneurial base and make way for
decentralisation. The restoration of the cen-
Jtral investment subsidy is essential and it
should be done. The Sooner it is done, the
better. | hope the Finance Minister will soon
come forward with the scheme before the
House. the Small Scale Industry has so
many advantages for our economy. While
framing the scheme, | request the Finance
Minister to help the units which have suf-
fered, which have applied for investment
subsidy in time, whose applications were
considered by the State level committees
but could not be decided upon because of
small procedural matters or because the
scheme was withdrawn suddenly. There-
fore, 1 hope this matter will be taken care of,
by the Finance Minister while revising the
central investment subsidy.
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Then, | would like to say a few words
about the public sector in which lam so much
interested. The public sector has laid the
foundation for our industrial development. it
had provided infrastructure not only for our
industrial but also for agricultural develop-
ment. Therefore, increasing the efticiency of
the public sector units is of vital importance
tor further growth of our planned economy. |
hope the Finance Minister will soon take
steps to give the workers, a share in the
ownership and in the management of enter-
prises, as visualised by him. These units
should be able to finance their growth and
development through their own resources.
As a person interested in the working of the
public sector, | would request the Finance
Minister to take as much care as possible of
the public sector as was done by the previ-
ous Government and by Indiraji, to ensure
that the public sector continues to occupy
the commanding heights of the economy. It
is doubtful however, whather the public sector
enterprises will be able to provide or gener-
ate Rs. 4,506 crora of additional resources
next year, as expected by the Finance Min-
ister, without recourse to price increase. The
Finance Minister should not fall prey to the
widely misleading arguments of people in
‘our country who are now clamourning for
privatisation inthe formof selling apartofthe
capital to private individuals or allewing pri-
vate capitalists to start units in an area which
has now been dominated by the public sec-
tor. | hope this matter will be considered
sariously, because alloverthe world, thereis
a talk of privatisation. In Russia and Eastern
Europe, there are giving up their old rigid
attitude towards Government enterprise.

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): Thank you; you are not opposed
toit.

SHRI Y.S. MAHAJAN: While consider-
ing these proposals, | hope the Finance
Minister will ensure that, whatever changes
are made, the commanding heights of the
economy will remain in the public sector.
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The public sector is a monument to the
imagination and conductive ability of Shri
Jawaharlal Nehru. It represents our aspira-
tions and desire to see that tha society is not
exploited by capitalist forces. In the begin-
ning we decided that basic industries shall
be in the public sector” it may be noted that
at that time private capitalists were not in a
position to start these industries with their
resources. Therefore, the public sector has
rendered very great service to the economic
development of our country.

Before | conclude, | want to say some-
thing of very crucial importance. Mr. Finance
Minister, | want to bring to your notice a
general problem which has been neglected.
Though we were the first country to start
family planning on a national level and though
we have made some progress and though
the birth-rateis talling, the fallinthe birth-rate
is rather slow and the number of couples
protected is only 35%. Even thatfigure is not
correct. Sometimes the statistics are inaccu-
rate. Sometimes the same couples are re-
ported twice and the couple who undergo
family planning operation have already a
large number of children i.e., five or six. Our
Goal no children for women of more than 30
years of age is far distant. We should catch
the couples before they have more than two
children. This will go a long way in reducing
growth of population.

May | point out, Mr. Finance Minister,
that however rich our country may be, we
have not got the resources to look after such
a vast and increasing population and to give
them a decent standard of living. Let the
Parties and politicians on both sides, realise
that we just cannotdo it. Therefore, we need
not be afraid of any unpopularity or hostility
on the part of the people. People have now
realised the value of family planning. Some
definite social action in this field is neces-
sary. Therefore, | suggest we take steps 10
see the programme progresses very fast.
We should have a scheme of strong incen-
tives and disincentives, 1o see that family
planning becomes a movement rather than
a Government programme. Unless this is
done, most of our socio-economic and politi-
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cal problems which are intractable because
of this crucial difficulty, will not be solved. i
have been saying this all these vears saying
this.No Party can and no Government can
solve the problem. The less attention we pay
to this subject, the more trouble we pile up for
us and for future generations. 1f our popula-
tion continues to rise at this rate, then after
40 years, it will not be possible to have a
decent standard of living for our peaple. It
would not be possible to maintain even law
and order in this country and, thereiore, |
urge the Finance Minister and the Govern-
ment to pay adequate attention 1o this prob-
lem of problems before dealing with financial
difficulties.

MR. DEPUTY-SPEAKER: Dr. Biplab
Das Gupta to Speak now.

DR. BIPLAB DAS GUPTA: | will speak
tomorrow not today.

[Translation]

SHRIHARIBHAU SHANKAR MAHALE
(Malegaon): Mr. Deputy Speaker, Sir, Hon.
Minister had presented General Budget on
31st March and placed finance Bill today. |
hope that this Budget will help our economy.
It will provide stability and capability to our
economy. Earhier 32 per cent of the Budget
allocations used to go to agriculture but now
23 per cent additional, allocations have been
provided for removal of poverty. This Gov-
ernment has allocated 49-50 per cent of the
total budget for the rural development and
agriculture. In this manner more money has
been allocated for these works. Now 14 per
cent additional allocation is available for the
projects under rural department. 23 per cent
of the budget allocations have been ear-
marked for loans assistance for the State
Plans. A decision has been taken to give
Employment Guarantee in respect of a few
selected areas and a reso!ution has also
been made for agriculture policy which is a
matter of great pride. Hon. Minister has also
laid stress on curbing black money, | hope
that Government will be successful in curb-
ing the black-money. It is correct that taxes
on luxurious items have been raised income
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tax structure has been reorganised. Hon.
Minister has raised the taxable limit in 16-
spect of income tax from Rs. 18 to Rs. 22
thousand, it should have been raised upto 25
thousand. | demand that it should be consid-
ered again. Mr. Deputy Speaker, Sir, am a
member of Janta Da’. | want to till the Gov-
ernment that the pregramme the paity never
meant that for loans waiving of inttiated by it
will expected the loans granted by co-opara-
tive Bank only. The Government had prom-
ised to waive the loans upto Rs. 10,000. Just
now Finance Minister has said that 50 per
cent share of the loan liability will be paid by
Statd government and another 50 per cent
bythe Central Government. | have conferred
with a few Chief Ministers and also with the
chief Minister of Maharashtra. He said that it
is the Centre's baby, we are not concerned
with it.

PROF. MADHU DANDAVATE: Hon.
Mahaleji, assemblies of many States have
proposed upto 12 to 16,000.

SHRIHARIBHAU SHANKARMAHALE:
| demand that State Government should be
pressurised for it and should be made to
bear half of the share of loan liability. Our
Finance Minister who is a socialist, has ig-
nored avery material thing. Apparently there
is lot of difference between hand woven cloth
and millmade cloth. The people in handloom:
industries work very hard and weave lot of
cloth. | demand that there should be suffi-
cientdistinctionin respect of handioom cloth.
There should be a steep difference in the
matter of rates of tax in respect of handloom
clothand mill cloth and the handlooms shouid
be subjected to comparatively lower rates of
taxes. This Bill will be very useful to bring
stability to country’s economy and will be in
the interest of the country. With this hope |
support the Bill. Thank you.

SHRI RAGHAVJI (Vidisha): Hon. Dep-
uty Speaker Sir, when a former Professor of
Science of the Sidhartha College presented
the last budget as an economist, it appeared
thatthrough that budget he showed his muiti-
dimensional personality, not only as ascien-
tist turmed professor but also of his experi-
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ence as Railway Minister in charge of trans-
port also, which post he held sometime on
between and also remained leader of the
opposition party. This budget represents a
multi-facet personality. Though his name
itself suggests sweetness, this budget shows
more of bitterness than sweetness. It has
created difficulties rather than comforts. Al-
though it is correct that the situation of indian
economy which has been created by the last
Government has made your the present
Government difficult, | understand their diffi-
culty. When the present Government took
over, the Government had a debt liability to
the tune of Rs. 2,60,000 crores. Indigenous
and foreign debts taken together, Govern-
ment has to pay Rs. 17,000 crore annually
as interest for it. We have to pay more as
interest than what we spend on our defence.
The previous Congress Government cre-
ated this situation in last 40 years.

So far as foreign trade is concerned,
situation on this front, is also very critical. In
1950 there was a time where our share of
foreign trade amounted to 2-2 per centto the
total percentage of the world trade, but today
our inforeign trade stands at 0.45 per centto
the total world trade. Things have come to
. such a pass during the Congress regime.

So far as deficit financing is concerned,
Congress hasbroken all previous records as
a result of which terrible inflation has come.
Similarly black money has also increased
during the last 40 years, if gives an impres-
sion of the presence of a parallel economy.

So far as the poverty of this country is
concerned, our number is 21 from the bot-
tom among the poor countries. Our popula-
tion is 15.5 per cent of the world population
whereas our per capital income is only 1.5
per cent of the total income of the world, By
this, it can be understoodthatin such circum-
stances and background how difficult it is
present a bead each. Perhaps this was the
reason why Madhuiji preferred to give some
bitter dose to improve the situation.
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The income tax limit has been raised
from Rs. 18,000 to Rs. 22,000. This limit of
Rs. 22,000 has provided very negligible re-
lief. In 1985 this limit was raised to Rs.
18,000. If we compare the prices prevailing
in the year 1985 with existing prices, in view
of the 8.7 per cent increase in prices per
annum since 1985 we will realise that the
value of Rs. 18,000 is now equivalent to Rs.
27,000. Had the limit been raised to Rs.
27,000 then we would have been in the
same position that was prevailing in 1985.
Thislimitwas RS. 15,000in 1981,tobe inthe
same position as in 1987 this limit should
have been raised to Rs. 32,000. | fail to
understand the justification of raising this
limit to Rs. 22,000 only. If it had been raised
upto Rs. 30,000 Rs 25,000 or even upto Rs.
24,000 it would have provided relief to a
person earning Rs. 2000 per month but | do
not know why the income tax limit has been
raised to Rs. 22,000 only. Therefore, | urge
the hon. Minister of finance to reconsider this
because limit of Rs. 22,000 will not provide
sufficient relief, particularly to those whose
income just exceeds this limit. They are
aggrieved. f the government can not raise it
to Rs. 30,000, at least it should be raised to
Rs. 25,000 or 24,000.

Now | would like to make a submission
about registered firms. Earlier a registered
firm had to pay tax only if its earning was
more than Rs 50,000 later on this limit was
reduced to Rs. 10,000. Now it has been
raised to Rs. 15,000. A registered firm is
constituted by two or more than two persons.
Suppose there are two persons in the firm
they will get relief of tax on their earning of
Rs. 15,000 only. it means that each person
has to pay tax on the income over and above
Rs. 7,500. Besides they will have to pay tax
on their personal income also. Inspite of all
this | cannot imagine why this limit has been
fixed at Rs. 15,000 in the case of registered
firms. The Government should exempt in-
come upto Rs. 50,000 to make it justifiable.
The exemption has been raised from Rs.
18,000 to Rs. 22,000 in case of individual
income but in case of Joint Hindu Family, it
still stands at Rs. 12,000. It has not been
raised for a long time. If this limit is not raised
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For the last so many years under sec-
tors 80 C certain deductions Rs. 6,000 in
excess of the taxable limit stood wholly
exempted from taxation and then in case a
further sum Rs. 6,000 of the income, 50 per
cent was exempted from income-tax. Some
modification should have been this provi-
sion. The present amendment is scientific,
only a professor of mathematics can bring
thistype of an amendment and he has shown
his skill. | have no objection to it but the limit
of Rs. 10,000 and 20 per cent should be
raised because this provision of Rs. 6,000
has been there for quite some time. Had it
been raised from 20 to 30 per cent and
maximum limit from Rs. 10,000to Rs. 25,000
then it would have been justified. Therefore,
| request the hon. Minister of Finance to
reconsider it.

Mr. Deputy Speaker, Sir, there is a need
for simplification of provisions of Income tax
Act, Wealth Tax Act and Gift Tax Act. Amend-
ments in this regard are leading to more
difficulties. For petty technical offences a
person becomes liable pay a penalty upto
Rs. one lakh. | would like to cite some ex-
amples in this regard and want that amend-
ment should be made in it. Under section
271 A, if a person does not maintain his
account books properly he is liable to a
maximum penalty of Rs. one lakh, which has
no justification. At times account books are
not maintained due to sheer ignorancs.
Therefore, it is highly improper to impose
maximum penalty of Rs. one lakh in such
cases. Therefore | propose that this maxi-
mum penalty of Rs. 1,00,000 should be
reduced to Rs. 10,000. Similarly a person
who has turn over of more than Rs. 40 lakhs,
per annum is required to get his accounts
audited. ¥ a person’s annual turnover has
generally been loss than Rs. 40 lakh but has
exceeded in a particular year due to certain
reasons and he has not got his accounts
audited due to ignorance you will be sur-
prised to know that he then has to pay one—
half per cent of total sales, turnover or gross
receipt or Rs. 1,00,000 whichever is less as
penalty. He is otherwise not a defaulter, he
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regularly files his returns, deposit his tax but
he has to pay Rs. 1,00,000 as penalty for this
technical offence. Only the sufferers can tell
how instrumental this provision has been in
spreading the corruption. Therefore such
provisions should be deleted and the amount
of penalty should be either fixed at Rs. 1000,
or Rs. 2000 or at the most Rs. 5000 instead
of Rs. 1,00,000.

Similarly under section 271 D if aperson
makes a payment of Rs. 20,000 in cash
instead of making the payment through
cheque, either he does so inadvertently or
for the first time, he has to pay Rs. 20,000 as
penalty. The word ‘shall is there and it should
be substituted by ‘May’ likewise there is
section 271 E. | would like to draw the
attention of the hon. Minister of Finance to
section 272 A (2) of iIncome Tax Act. There
is aprovision that a person who pays interest
and dividend, has to deposit 10 per cent of
the amount by way of tax with exchequer.
The businessman is required to fill up a form
and submit it in the Income Tax office within
30 days. If he does not complete this formal-
Rty i.e. if he does the fillup form 26 A and 27
A he will be liable to afine of Rs. 200 per day
although he may have deposited the money
with the exchequer and if he does not com-
plete this formality for three or four years he
will have to pay penalty of Rs. 1,50,000 or
Rs. 2,00,000. Therefore it is necessary to
make amendnient in these provision.

Now | would like to make a submission
about indirect tax. The Government has
increased the prices of diesel and Petrol.
The common man will have to bearthe brunt.
The prices of other items are also increasing
due to it. Transportation will become more
expensive Common man travels by bus or
uses scooters. He will have to spend more
on petrol. The hike in trains' fare will also
affect common people. Diesel is used in
most of the vehicles about 80 per cent ve-
hicles belong to the Government. The ex-
penditure of Government will increase due
to it 80 the Government should reconsider it.
This price hike will adversely affect the econ-
omy of the country. The farmers, the com-
muters, the industries and the consumers all
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will sufferon account of this petrol price hike.
The Govemnment should reconsider this
issue.

K the Government adopts the same tax
structure as was prevalent in 1989 for match
box industry, the ten thousand small scale
industries manufacturing match boxes will
get benefit thereby. The Government has
increased import duty on tin being used by
the food processing industries and excised
duty has also been raised on their products.
This matter should also be reconsidered.
The price of tyre has increased exorbitantly.
| welcome the announcements made by the
hon. Minister of Finance in regard to waiving
off loans. The Central Government and the
cooperative bank should bear the burden
and each should pay fifty per cent of the
waived loan but if ‘Annawari’ system is intro-
duced, nobody will be benefited. It is only a
deception because only 5 per cent farmer
will get the benefit. Those who are not cov-
ered under ‘Annawari’ system they will be
get the benefit. Those who are not covered
under Annawari system they will be consid-
ered as defaulters. If this schemae is imple-
mented on the basis of Annawari system it
will be of no use. The system of Annawari

- should be abolished. In the system of Anna-
wari possibilities of defaults are minimum.
The Central Government should approve
the scheme presented by the Government of
Madhya Pradesh. It will be of much help to
the farmers. The Govemment of Madhya
Pradesh has evolved a formula that relief will
not be given to any such person who has
other source of income beside agriculture
even Government employee is not spared.
The farmers, who had taken loan in lakhs for
purchase of tractors and sprinklers, their
loan will also not be waived.if the hon. Min-
ister of finance accepts the same formula
that will be betier because ‘Annawari system
will not prove helpful for farmers. With these
words | conclude.

SHRI K.D. SULTANPURI (Shimia): Mr.
Deputy Speaker, Sir, | don't think that the
finance Bill moved by the hon. Finance
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Minister on behalf of the Government will be
able to give a new diraction to the country.
Since the day this Budget was presented in
the House, there has ben unprecedented
rise in prices, as a result thereof common-
men are suffering fromit. The Government is
doing nothing to arrest this whopping rise in
prices. The most significant feature is this
that the entire country is reeling under the
rising prices when a person like Shri Dan-
davate is holding the charge of Finance
Ministry. Everywhere people are taking to
agitation in protest against the rise in prices
which are increasing by leaps and bounds
Prices of diesel and petrol have been in-
creased by the government, as a resuilt of
which prices of other items have increased.
| would like to reiterate that the poor are
suffering from price-rise in the country. Mr.
Deputy Speaker, Sir, | oppose the Finance
Bill moved by the finance Minister. The
National Front made false promises to the
people that they would take steps to remove
poverty and upliftment of the poor if they
were voted to power. Government wanted to
woothe people with false slogans. Withfalse
promises, poverty can not be removed. Nor
is this Govemment capabile to do this.

Asregards waiver of cooperatives loans,
it has been stated by the government that 50
per cent of the burden will be-bome by the
Centre and the rest 50 per cent will be borne
by the concerned State Governments. | know
that as usual this year also, all the State
Govemnments have presented a deficit
Budget. No provision of taxes has been
made in any of the Budgets this year. When
there is no proposal for fresh taxation, Ifailto
understand as to how the State Govern-
ments will meet this expenditure. Only such
persons who misutilise the funds will take
benefit of it. Genuine farmer will not take
benelfit of waiver of loans scheme. They will
be benefited, only if their economic condition
is improved. Some of the Members have
apprehended that loans of even rich farmers
who own as much as 50 acres of land take
benelit of this waiver of loan scheme. Mem-
bers of their families have lions share in civil
services, suchas|.AS. and |.P. S. and other
services also. Such farmers will get their
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loans waived. We want that the poor should
get the benefit of this scheme. As per the
criteria laid down by the Government, people
having annual income of more than Rs.
7000/- are considered to be above the pov-
erty line. But even a poorest man has an
annualincome of Rs. 7000/-. This schemeof
waiving loans upto Rs. 10,000 will make the
people resorting to dishonest means. Only a
few will get the benefit and the poor will not
be benelfited.

if you really want to work for the welfare
of the poor, the loans of agricultural labour-
ers and the people belongirg to Scheduled
Castes, Scheduled Tribes and smallfarmers
should be waived. Prices of tractor and pet-
rol have been increased as a result of which
farmers have to suffer losses. An amount of
Rs. 1000 crore has been earmarked for
waiver of loans. This amount is not ade-
quate. A promise was made to the peopie by
your party before the elections that all kinds
of loans upto Rs. 10,000 would be waived.
had you sticked to your commitment, | think
that the Government had done something
good for the people. But the poor living in
urban areas have ben ignored. It was stated
that afforestation programmes willbe started
and funds would be allocated for this. It was
also assured that funds would be provided
for the upliftment of farmers and fishermen.
Tax concession for fishermen was an-
nounced. The country will accrue a lot of
benefit from the ongoing hydel power proj-
ects in the hilly areas of Himachal Pradesh.
The big dams constructed on the different
rivers in hilly areas are causing soil erosion
inthose areas. In order to check soil erosion,
fruit bearing trees should be planted in these
areas. Afforestation is done every year but
nothing is achieved. The State Government
misutilise these funds. Allthe funds go waste
and no plantation work is carried out. If the
Government wants to strengthen the econ-
omy of hilly areas and stop soil erosion, a
survey of all forest land should be under-
*aken by the State Government or Central
agencies. Then mass afforestation pro-
grammes should be launched with the funds
released by the Central Government, | would
like to suggest that these funds should be
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provided directly to the farmers for planting
fruit bearing tress, so that they could be able
to supplement their income. As regards the
pension of defence personnel is concerned
Iwouid like to suggest that the one rank, one
pension scheme should be implemented
and there should be no discrimination in
matter of granting pension, no matter one
has retired now or long back ago or is retiring
today.

Now, | would like to submit about power
position in Himachal Pradesh. Where a
number of big dams are under construction.
But the necessary funds have not been
provided. Nathpa Zakhri is one such project,
which will generate 1500 megawatts of elec-
tricity. This will strengthen the economy of
Himachal Pradesh as well as neighbouring
states. Funds should be allocated for the
said project. More funds should be allocated
for the centrally approved projects in Hima-
chal Pradesh. The Centre should provide
more help to the hilly areas.

| would like to submit that the number of
persons who evade taxes are quite large but
their arrears of taxes are written off. Raids
should be conducted on their premises and
tax-arrears should be realised from them, so
that this money can be utilised on the devel-
opment of this country. Otherwise, these rich
people will continue to gobble up tax money.
They have crores of rupees and have in-
vested the amount for promoting their own
interests. In order to evade taxes, they plea
helplessness with the government. | would
like to submit that the industrialists and big
landowners are the richest persons in the
country. Special attention should be paid in
this regard. Only then the country can prog-
ress.

SHRI HEMENDRA SINGH BANERA
(Bhilwara): Mr. Deputy Speaker, Sir, while
supporting the Finance Bill, | would like to
congratulate the hon. Finance Minister for
presenting a balanced Budget. The econ-
omy, which he inherited from the previous
regime was in abad shape, but inspite of that
he presented a very good Budget and Fi-
nance Bill without imposing any heavy taxes
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on the poor masses. | would like to draw the
attention of the Government towards the
assurance of waiverof loans upto Rs. 10,000
given during the elections. Six months has
gone by but nothing has been done by the
Government except sSome assurances.
Whenever we go to our constituencies, we
are asked at the first instance why that
scheme has not been implemented as yet. |
expect that the Government will solve their
problems by taking the necessary steps and
by framing the rules for waiving the loans at
the earliest possible time. This work should
be done immediately for providing immedi-
ate relief to those farmers and artisans, who
are in actual distress. | would like to submit
that the cultivators and artisans still have to
repay their loans they have taken through
the Government institutions. The Govern-
ment should look into this issue.

The loans which have been taken by the
landless farmers in particular have been
taken through the cooperatives. | am em-
phastsing this matter because in Rajasthan
the cooperatives are still under the control of
the opposition and, in order to embarrassthe
Government, notices for repayment of loans
are issued every 15 days to them. These
helpless people have taken loans worth Rs.
15,00 to Rs. 2000 and strictness is being
observed intheirrecovery. My requestis that
until all the relevant rules are framed, orders
should be issuedfor the immediate withhold-
ing of recovery of loans.

Mr. Speaker, Sir, Rajasthan is facing
acute scarcity of water with the result that it
is under the threat of being affected by
famine conditions. | have mentioned repeat-
edly about the water crisis my state is going
to face in the month of June. The Central
assistance provided to meet the require-
ments is very insufficient. In order to supply
waterinthe villages of Rajasthan, itis neces-
sary to provide more funds from the Centre
to the State Government.

Mr. Deputy Speaker, Sir, now | would
like to mention 3 points about the Finance
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Bill and | would like to put special emphasis
on them. .

Firstly, there is a country-wide demand
1o raise the income-tax limit to Rs. 30,000. |
cannot understand as to how an income of
Rs. 30,000 has been considered to be quite
a big amount for the purpose of income tax
relief. Therefore, it is my submission to the
Government that the income tax limit should
be raised from Rs. 18,000 to at least Rs.
30,000.

Secondly. the point which has its direct
bearing on the common man is the price of
rationed wheat which has been recently
increased by the Government. Who is the
main consumer of this wheat? Which arethe
areas where such a wheat s supplied and
where it is genuinly required by the people.
Is the poor people, the agricultural labourers
and farmers who take it. In the States, like
Rajasthan in particular, where no wheat could
be produced for the last 6 years and which is
struck by tamine conditions, the supply of
this wheat is necessary. The price of this
wheat required mainly by the poor people,
has been revised to cost them more. One
can easily imagine how it will affect the poor
and the helpless people and therefore, |
would like to request the Government to
bring down the price of this wheat to the pre-
ravised level and withdraw the recent price
increase.

I would like to make one point regarding
the estate duty. Estate duty is charged from
the successor of the property. The underly-
ing intention is to recover taxes from the
people who inherit a property worth crores.
of rupees.l would like to request the Govern-
ment and the Finance Minister to fix a limit in
this regard. f property is worth 10 to 25
lakhs, a limi; should be specified and taxes
should be realised accordingly. However, in
case of properties worth Rs. 4 or Rs. 5 lakhs
the assessed has to face much hardship in
the payment of estate duty. It is necessary to
pay attention in this direction.

Mr. Deputy Speaker, Sir, the announce-
ment made by the Government regarding
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one rank, one pension is an important and a
revolutionary step which has won coun-
trywide appreciation. Now it should be im-
plemented. Alongwith that, | would also like
to submit that the rate of pension allowed to
the ex-servicemen who had retired from
Army or Navy a long ago has been very
meagre because their salaries were very
low. Therefore, it is essential to increases
the rate of thewr pension. The officer who
retires now, gets his pension on the basis of
his present salary. Hence, the rate of pen-
sion of the ex-servicemen should be in-
creased. It they are given pension at the
present rate, it would provide much relief to
them. It would be a rnight step.

With these words, | would like to thank
you for giving me time to make my submis-
sion.

[English)

MR DEPUTY-SPEAKER.MrRam Naik,
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if you want to speak, | hopa you can finish
within 10 or 15 minutes.

SHRI RAM NAIK: | will s .t today, and
will continue tomarrow.

PROF MADHU DANDAVATE: You will
then have to stand on vour legs for the whole
night.

MR. DEPUTY-SPEAKER:No, Mr. Naik.
If you are ready to speak and fimish today, it
is all nght. Otherwise, we will see who starts
tomorrow.

| hope there i1s no other Member willing
to speak. The House now stands adjourned.

19.47 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Thursday, May 17, 1990/
Vaisakh 27,1912.
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